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GUUAHATI 

-QFiqER SHEET 

Origiiai Applicatio n  No 
Misc, Petition No 	

/ 
Contempt Petition ('Jo, 

 
Review Applic2t 00  No 

Rpplicant (s) 	SLô&o 
• 

Respondent (s) 	
-Vs- 

Advocate for the Applicant (s) 

Advocate for the Respondent(S) 
 

Not5 of the Registry 
44 	Date 	

Order of th Tribuj 

Datcd.... 

VJd L 	:  

f C 	1? 

form but not in time 

'Jis apiIcaton is In 

iiol 	'. 

	

rc ti 

F. 

	

5.12.02 

I Ieturnab1e by two weeks. 

11 
Mr. A.Dth Roy, learned Sr. C.G.S.C. 

I counj for the dpplicant and also 

for the respondents 

Issue flotice of motion, 

Heard Mr. B.P.Kataky. learned  

The applicant has not been 
relieved so far. He made a 

	

Dj Regirner 	

(representation to allow him to 

	

eei 

	

Continue in Assam circle till his  
of his choice. Considering 

• 	

/ 

	
all aspects of the matter, the 
respondents are directed to maintain 
status quo till the next date. 

List on 20.12.2002 for adrnjs5_ 
on. 

K  (- (-S -  - 
mb 
	 Member 
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20.12.02 	List on 21.1.2003 for 
admission to enable MroB.C. 

• Pathak 1  learned AddX. C.G.S.Co 

for the respondent.. to obtain 
zieces,sary instructions on the 
matter. 

Interim order dated 5.12.2002 

shall continue. 

- H enber 	 Vice-Chairman 

mb 

AA 	
4 

ThTh 

/(44 	i47/4 

24.1.03 present : The Hori'ble Mr Justice D.N. 
I 	Chodhury, Vicechairrnan. 

put up after four weeks to en able 

the respondents to file 'written statement 

In the meantime Interim order dated 

5.12.2002 shall continue. 

List on 21.2.03 for ofder. 

Vice -Chairman 
pg 

21.2.2003 	Application is admitted. No fur- 

ther notice need to be issued, The res-

pondents may file written statnent, if, 

any within four weeks from today. 

List the case on 28.3.2003 for 
order. 

Vice-Chairman\-/ 
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Notes: of the Registry 
	Date 	 Order of the Tribunal 

p- 	2-ci 	 10.3.2003 	Mr.N.Borah.learned counsel 
I 

	

I 	 for the applicant, has stated that. 

j-.. 	 the applicant has obtained the re- 
lief as prayed for. In that view of 

/uIX.S 	 the matter he does •  not want to 
v 	 press the applicationo 

ltr h" 	 Accordingly the application 
is dismissed as not pressed. 

Vice-Chairman 

p 
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DISTRICT 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHAT I B ENCH 	GTJWAHAT I 

(An application under Section 19 of the A(ininistrative 

Tribunal Act, 	1985) 

A 2 
f*nx  T1 Sri Subrata Kumar Das 
'' Petitioner 

k I 
The Union of India & ors. 

..Respondents 

INDEX 

S1.190. P&rticular PagG 

4 	jq 

 Verification 

 Annexure-A 

 Annexure-B 

5.. Annexure-C 

 Annexure-D 

 Annexure-E. 

 Annexure-F 

 Annexure-G 

Filed by 

(L torah) 
Advocate 



DISTRICT : KANRUP 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH :: GUWAHATI 

(An application under Section 19 of the Administrative 

Tribunal Act, 1985) 

BEJ3E 

I 
0 	 UEC2 	I 	 Sri Subrata Kumar Das, 	0 

	

0/ 	 5/0 Late N.C. Das, 

	

I 	Working as Deputy General Manager 

(QpeLdtiofl) C.G.M.Telecom (Aam 

Circle) Resident of LB-3-1 1  

Notbaina House Flat, Ulubari, 

Guwahati-38.. 

..p1icant 

-vs - 

The Union of India, 

represented by Chairman, 

Telecommunication Department 

Sanchar Bhawan, 20 Ashoka 

Road,  New Delhi. 

The Bharà.t Sanchar Nigam Ltd., 

Statement Building, 

New Delhi-I, 	0 

represented by the Chairman 

cuin Managing DireCtOr.  

3 . 

 

-ant nN r 

IQ M T 
I 	•• 	k.11 	 I 

Corporate Office Sanchar 
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Bhawan, 20 Ashoka Road, 

New Delhi-110001! 

4 The Chief General Manager 

Telecom West Bengal Telecom 

Circle, Calcutta-76OOOOL 

The Chief General Manager 

Assam Telecom Circle, tJlubari 

Guwahati. 

Deputy General Manager, 

West Bengal Telecom Circle. 

.Rspondnt 

The humble 	 of the 

abovenamed - 

ir.tLs OF APPLICATION 

1 PRTI CULRS OF ORD1 (S) AGAINST WHICH THIS 

APPL1 CATI ON I S MDE 

Order issued under Memo No S1F/TCtP- 

/JAG/2002 dated 5102002 isued under the 

signature of Deputy General tanager (AD), Office 

bf the Chief General Manager Telecom, West Bengal 

Circle, Kolkata-700001 1  transferring the applicant 

to posting at the office of the General Manager, 

Kolkata as Deputy General Manager (Pig) 

(Impugned Order) 

(Annexure- 'F' Pge-2.) 

C". 
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9UP1SDXCION OF 1HE TRIBUNAL 

The applicant declares that the subject 

atter of this application is well within the 

jurisdiction of this Hon'ble Tribunal. C11  

LI?xIITATION 

The applicant further declares that this 

..pplication i's filed within the limitation 

prescribed under Section 21 of the Administrative 

kribunal Act, 1985 . 

EATS OF THE CASE 

14.1 That, the applicant is a citizen of India and 
as such entitled' to all the rights and 

privileges guaranteed under the Constitution 

of India and other laws of the land. The 

applicant was appointed as Assistant 

Divisional Engineer, Telegraph (Planning) and 

posted at Guwahati in the Office of District 

Manager, Telecom, on 1.3.1990 after, 

completion his probation period. Thereafter, 

the applicant was promoted to the, post of 

Telecom District Engineer and posted. at 

Kharagpur on 5.9.1992, in the Kharagpur 

Telecom District Thereafter, the applicant 

was: transferred. to Calcutta and posted as 

• 	 , 	Divisional Engineer. Telegraph (Installation) 

• 	• 	 on 22.2.1994 and accordingly the applicant 

Ccntd. 
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joined as such1 The applicant was again 

transferred Assam Telecom Circle on 21.6.96 

and posted as Divisional Engineer 

(Installation) at Guwahati1 The applicant was 

again transferred in the post of Divisional 

Engineer (D-Tax) to Jorhat in the month of 

August 1996 and accordingly he joined there1• 

Thereafter the applicant was transferred to 

Maharastra Circle and he was posted at 

Panbhans Telecom District under Maharastra 

Telecom Circle in the post of Divisional 

Engineer in the month of August 1997. The 

applicant got the officiating promotion as 

Telecom District Manager Panbhans under 

Maharastra Telecom Circle1 The applicant got 

his regular promotion to the post of Deputy 

General Manager (Adnin. & Planning) Telecom 

and' posted at Asansol under Asansol Telecom 

District on 1.4.1998. The applicant states 

that he was again transferred to Guwahati on 

9th July 2000 and posted as Deputy General 

Manager. (Operation) at the Office of Chief 

General Manager Telecom (Guwahati) Assam 

• Circle and accordingly the applicant joined 

at Guwahati on 11.92000, The applicant hats 

been working in the present place of postfng 

at Guwahati till date1 The appiicIt 

respectfully states that he has completed a 

total period of 2 years 2 month at a stretch1 

j 
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To be precise the applicant has already 

cpmpleted. 2 years Of tenure on 11.92002 at 

Guwahati in the present post1 Be it stated 

here that applicant available leave for 26 

days during this period. 

A copy of the aforesaid Transfer 

Order dated 19th  July 2000 is 

annexed hereto and 1  marked as 

flnnexureL 

(Annexure-A, Pge-.) 

42 That f  the applicant respectfully states that 

• a Government of India, Ministry of Financ-e, 

Department of Expenditure has granted certaiii 

allowances & facilities for civilian 

employees of the Central Government serving 

in States and Union Territories of North 

Eastern Region for thir improvement vide 

Office Memorandum No, 20014/3/83-EIV dated 
. 1412.83 issued by the Government of India !  

Ministry of Finance •Department Expenditue. 

In terms of the aforesaid itiemorandurn the 

Central Government Civilian employees wifld are 

•  saddled with all transfer liability are 

entitled to choice station posting. In 
• 	accordance with the. Office Memorandum 

• Ministry of Finance the Central Government 

Civilian Employees who have rendered more 

than 10 years service are entitled to choice 

.7 .  

Con 
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station posting on completion of 2 years of 

fixed tenure in the North Eastern Region and 

Central Government Employees whose length of 

service is less than 10 years are entitled to 

choice station postiig on eoiletion of 3 

years of fixed tenure in North Eastern 

Reion The present applicant has already 

completed more than 6 (six) years of service 

in the North Eastern Region and therefore the 

applicant is entitled to be posted at his 

choice station posting on COIflpi•CtOfl of his 

fixed tenure service in the North Eastern 

Region1 The relevant portion of the said 

Off±ce Memorandum dated 14121983 issued by 

Ministry of Finance is quoted as follows 

• 	 "Subject : Allowances and facilities for 

ci Vi Ii an  4-4- S 

Government serving in the States and Union 

territories of Nqrth Eastern Region 

improvement thereof; 

The. need. for attracting and retaining the 

services of competent officers for service 

in the North Eastern Region comprising the 

states of Assam, Neghalaya, Manipur, 

Nagaland, Tripura and the Union 

Territories of Arunachal Pradesh and 

Mizoram -has been engaging the attention'of 

the Government for 5ometime The 

1 . 
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- Government had been engaging the attention 

of the Government for same time The 

Government had appointed a committee under 

the Chairmanship of Secretary, Department 

of personnel and Administrative Reforms, 

to review the existing allowances and 

facilities admissible tä the various 

cateries of Civilian Central Government 

employees serving in this Region and to 

suggest suitable improvements - to 

recoiendations of the conutiittee have been 

carefully considered by the Government and 

the President is now please to decide as 

follows 

1. Tenure of Posting/deputation: 

There will be a fixed tenure of 

posting of 3 years at a time of officers 

with service of .10 years or less and of 2 

years as a time for officers with more 

than 10 gears of service. Period of leave, 

training etc., en excess of 15 days per 

year will be exclud-d in counting the 

tenure period of 2/3 years1 Officers, on 

completion of the fixed tenure of service 

-: mentioned above, may be considered for 

posting to a station of their choice as 

far as possible. The period of deputation 

• 	 of the Central Government en'ioyeeS to the 

'S 

7 
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States/Unions Territories of the North 

Eastern Region will generally be 3 years 

which can be extended in exceptional cases 

in exigencies' of public service as well as 

when the employee concerned in prepared to 

stay longer; The admissible deputation 

allowance will also continue to be paid 

during the period of deputation so 

extended1" 

Therefore, in terms of the Office 

Memorandum issued by the Government of India, 

Ministry of Firiane dated 1412.1983, the applicant 

S entitled to a posting to a station of his 

choice1 The aforesaid Memorandum was issued in 

order to attract 't.he Central Government Civilian 

• 	Officers having all India Transfer liability for 

• 	' rendering service in the North Eastern Region1 The 

special incentive has beei granted by the 

Government to the Central Government employees, who 

were completed the fixed tenure posting, making. 

Ithem entitled to get the fruits of the aforesaid 

office memorandum dated 14 12 1983 

A copy of the Office Memorandum 

dated 141283 is annexed heret 

and marked as  

(AnneXureB, pge1-J2) 

* 
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4.3 ThaI:, the applicant respectfully states that 

on several occasions he applied for transfer 

and posting under the rules to any of the 

following places. 

I) Durgapur Division 

Burdwan Division 

Birbhum (Suoci) 

4iv) Purulia and 

v) Maidah. 

I 	
However, the applicant has not been 

tansferred to any of the foresaid places. The 

applicant vide his application dated. 12.3.2002 

rquested for his transfer to any of the following 

'piaces of posting in order of preference. 

I) Purulia 

Durgapur 

Bankura 

Maidah 

v).. Sun 

vi) Burdwan 

The aforesaid application of the applicant 

was duly forwarded by the AssIstant General Manager 

(drninistration) BISSNIL., Ltd. office of the 

C.IML Telecom, Assam Telecom Circle to the Senior 

Deuty DIretor General (Personnel) •B.S.N.L., 

Corate Office, Snachar Bhawan, 20 Ashoka Road, 

New Delhi with his recomrt'tendation of the competent 

auhority vide his letter No. ESTQ-2/518/01-02/39 

daed 18.4.2002. 

41 
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Copies of the aforezid forwarded 

letter 	dated 	18.4.2002 	and 	the 

application dated 12.342002 	are 

annexed 	hereto 	and 	marked 	as 

.AnnexureC & D respectively, 

• 	(Annexure-C&D, 

4.4 	That, 	the applicant respectfully states that 

by 	Order 	No.314-6/2-2 	pers-4 	(Pt) 	dated 

4.9.2002 	the 	personal 	I 	Section 	of 	the 

B.S.N4L, 	Ltd. 	(Corporate 	Office) 	New Delhi 

issued transferred orders of B officers 	in 

Jr. 	Administrative 	'Grade 	of 	ITS 	Group-A' 

among whom the applicant was also one. In the 

aforesaid 	der. 	the 	applicant 	transfer 

• 	posting has been shown as West Bengal. 

• 	 A 	copy 	of 	the 	aforesaid Order 

dated 4.9.2002 is annexed hereto 

and marked as Annexure-E. 

(Annexure-E, 	Pge-j 

4.5 	That 	the applicant respectfully stats that 

in pursuance 	of 	the 	aforesaid Order dated 

4.92002 	(Vide annexure-E) 	the Chief General 

Manager Telecom, West Bengal Circle, Kolkata 

was pleased to post the applicant as D.GIM. 

(Planning) 	in 	the 	Office 	of 	the 	General 

Manáger, 	Kolkata 	vid.e 	Memo 	No. 	SF/TC/P- 

9/JAG/2002 dated 25.10.2002. 



A 	copy 	of 	the 	aforesaid: Order 

dated 	25.10.2002 	is 	annexed 

hereto and marked as Anteure-r. 

(Annexure-F, pge-32 

4.6 	That, 	the applicant respectfully states that 

to 	know 	hIs when the 	applicant 	came 	 about 

transfer 	to 	the 	office 	of 	the 	General 

Manager, 	Bharat Sanchar Nigain Ltd., Kolkata, 

he was at a loss as to what to do in view of 

the fact that Kolkata was never his choice of 

posting and his choice of posting in order of 

preference 	(1) 	Purulia, 	(2) 	Durgapur, 	(3) 

Barikura, 	(4) 	Maldah, 	5) 	Suri 	and 	(6) 

Burdwan, 	through he-is entitled to his choie 

of posting after completion of his tenure in 

terms 	of 	Office 	Memorandun 	dated 	14.12.83 

(vide 	Annexure-B) 	The 	applicant 	had 

v4 ii1'w  

posting of his choice f  bUt unfortunately the 

respondent authority never paid heed to his 

prayers The applicant's wife is a Sr. 

• 

	

	 Lecturer in a College situated at Durgapur 

and a transfer to a place of posting of 

• 	 - applicant's choice would have given some 

• 	 relief to his wife. The applicant therefore, 

submitted an application on 28.102002 to the 

Chief General Manager Telecom, Assam Telecom 

• 	 Circle, Guwahati with a copy to the Chief 

11 
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General manager Te1ecoin West Bengal Telecom 

Circle !  Kolkata requesting them to transfer 

and post him any one of the places of his 

choice and not to release from the present 

place of post of posting till than. The 

applicant in fact in his application giving 

his choice of posting infotined the authority 

that he is ready to wait till the vacancy 

arises in any one of his choice of posting.  C~It 

A 	copy 	of 	the 	aforesaid 

representation dated 28.10.2002 

is annexed hereto and frtarked as 

nnexue-G. &- 

That, the applicant respectfully states that 

he completed in his tenure posting in the 

North Easterti Region in terms of the office 

memorandum dated 14. 1283 (vide Annexure-B) 

and in that view of the matter he is entitled 

to be transferred and posted to his choice 

station. This llonhle Tribunal may therefore 

be pleased to direct the repondents to 

transfer and post the applicant to his choice 

station in terms of the provisions laid down 

in aforesaid memorandum. The applicant 

further states that he is ready to be in the 

present place of posting till any vacancy 

arises in his choice station, if no vacancy 

i available now. - 
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That, the applicant states that there is no 

justification whatsoever in refusing to give 

posting of his choice after completion of his 

tenure posting in the North Eastern Region 

and the right has been accused to the 

applicant for getting the choice posting in 

t e r m s of the policy laid down by the 

Goverment of India which is made applicable 

to Bharat Sanchar Nigam Limited! a Goverimient 

of india undertaking issued vide Office 

Memorandum dated 14.12.1983 (''ide Annexure-B) 

and which is still in force1 The Respondent 

authority more particularly, the Deputy 

General manager ,  (Administration), Office of 

the Chief General 
I Manaer Telecom! West 

Bengal has issued the order posting dated 

5.10.2002, without giving the applicant the 

posting of his choice to which is entitled to 
C 

and thereby has violated the Office 

Memorandum dated 14.12.83 without any 

justifiable reason1 'The applicant in fact 

informed the authority that he is ready to 

wait till the vacancy arises in any of place' 

of posting of his choice. 

4I9 That, the applicant states that as he has 

already informed the authority vide his 

several applications including the 

application dated 1.5.2004 ?  that he is reai 

to wait the vacancy arises in the place of 
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choice in terms of the quarry made by the 

authority, there is no reason to transfei' and 

give posting to the applicant as Deputy 

General Manager (Planning) in the Office of 

the General manager Kolkata as the same was 

not his choice of posting1 The applicant if 

compelled to joined in the transferred place 

of postind in pursuant to the transfer order 

datd 25.10.2002 (vide Annexure-F) he will be 

deprived from the right to seek his posting 

at a place of his choice in terms of the 

policy decision contended in the Office 

Memorandum dated 14.12.1983. The authority 

having adopted the policy decision cannot 

violate the some refuse to the applicant 

posting at a place of his choice. 

4110 
That, the applicant states that he is still 

serving as Deputy General Manager 

(Opèratiön), Office of the Chief General 

manager, Assam Telecom Circle at Guwahati and 

has not been released in terms of the order 

of Transfer & 	Posting dated 4.9.2002 	and 

25.10.2002. 

4i11 That, the applicant respectfully states that 

this application is made bonafide and for the 

ends of justice. 
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5. GROUflDS FOR iIEF WITH LEGAL PROVISIOfl 

591 For that, the applicant has completed more 

than 7 years at service in the North Eás.ern 

Region and he is entitled to his choice of 

postin:g in, terms of Office Memorandum No. 

20014/3/83-E.IV 'dated 1412.3 (vide 

Anrièxure-B) 

52 For that 1 	the respondent authorities 

discriminated against the applicant and-

violated the transfer anc.1 posting policy by 

non considering of the transfer & posting of 

applicant to his choice station. 

5.3' For that, the representation of the applicant 

had not be'en considered by the authorities, 

which is against service lurisprudenoe and 

administrative fair-play.. 

5. 4 	For that, the applicant has acquired a 

valuable and legal right- s for irnrnedi.te 

transfer after completion of his tCIiUê to 

his choice station in terms of the office 

memorandum dated 141283 vide annexuie -B) 

55 Y  F o r that, 	there is no justification 

whatsoever in. refusing to give posting of 

applicant choice after completion of his 

tenure posting in North Eastern Region and 

the right has been accrued to the applicant 

Ir, 
 

Nxx 
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for getting the choice of posting in terms of 

the policy laid down by the Government of 

India 	which 	is 	made 	applicable 	to 	Bharat 

Sanchar Nigaxu Limited, 	a Government of India 

undertaking 	issued vide 	office memorandum 

dated 1412.1983 	(vide Annexure-B) 	and which 

is still in force 	The Respondent authority 

more particularly the Deputy Genera? Manager 

(Administration), Office of the Chief General 

Manager Telecom !  West Bengal has issued th 

order posting dated 510.2002, without giving 

the applicant posting of his choice to which 

is entitled to and thereby has violated the 

office memorandum dated 14. 12 . 83, without any 

justifiable 	reason. 	The 	applicant 	in 	fact 

inform the authority that is to ready to wait 
• 

till the Vacancy arises in any of the place 

of posting of his choice. 

.6 For that, the applicant has already inform 

the authority vide his several applications 

including the application dated 1252002 

that he is ready to wait the vacancy arises 

• 

	

	in the place of his choice in terms of the 

quarry made by the authority, there is no 

• 	• reason to transfer and give posting to the 

applicant S  as Deputy .  General Manaer 

(Planning) in the office of the General 

Managr, Kolkata as the same was not his 

il- 
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choiceof postinq. The applicant ifboitqelled 

to joined in the transferred place of posting 

in permannt to the transfer order dated 

25.10.2002 (vide Annexure-F) he will be 

deprived from the rigt to seek his posting 

at a place of his choice in terms of the 

policy decision contended in the Office 

MemorandiLm dated 14.12183. The authority 

having adopted the policy decision cannot 

violate the same and refuse to the applicant 

-posting at a place of his choice. 

	

5.7 	For that, applicant is still scanning as 

• 	 Deputy General Manager (Operation), Office of 

• the Chief General Manager, Assam T1ecorn 

	

I 	Circle at Guwahati and has not been released 

in terms of the order of transfer & posting 

dated 49.2002 and 25.10.2002. 

6. brILS OF REtEDIES EXHADSTJ!1 

mi---- 	i-- 	 --'r. 	f-4 	,•s 

.i. ii. L. 	L. AL 	 L J.. ' CLiA 	. L CL t- . 	L Li CL L ii 	ii a 

other alternative and other efficacious remedy than 

to frie this application before this Hon'ble 

Tribunal. Representations through proper channel 

were submitted by the applicant but no actior has 
' I 	

been initiated by the respondents. 
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I!MTERS NO PREVIOUSLT FILED OR PEflDING WITH AY 

OTHER COURT 

The applicant further declares that he had 

not filed any app1ication writ petition.or suit 

regarding the matter in respect of which this 

pplication has been made, berore any Court or any 

other authority or any other Bench of the Tribunal 

nor any such application, writ petition or suit is 

pending before any of them. 

In 

QL 

8. RIEES SOUGHT FOR 

Under the facts and circumstances stated 

above the applicant prays for the following 

reliefs- 

8.1 That, the Hon'bie Tribunal may be pleased to 

quash and set aside the Impugned Order issued 

under Memo No. SF/TC/.P-9/JAG/2002 dated 

25.10.2002 (ride Annexure -F). 

8.2 That, the Chief General Manager Telecom !  West 

Bengal Telecom Circle, Kolkatta be directed.to , 

give posting to the applicant in any of the 

place of posting of his choice. Under ,  est 

Bengal Circle in terms of the policy contained 

in the Office Memorandum dated 14.12.83 in 

permanent to the. order of transfer dated 

4.9.2002 issued by the Sr. Deputy Director 

General (Personrel). 
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8.3 That, the respondent No.5 may be directed not 

to release the applicant till the issuance of 

an order of posting the applicant to place of 

posting of his choice by the authority in 

definite time frame. 

8.4 To pass any order or orders as the Hon'bie 

Tribunal deem fit and proper under the facts 

and circumstances of the cases 

In the interim the respondent authorities 

mar be directed not to release the applicant from 

th present place of posting at Guwahati as Deputy 

General Manager (Operation), Office of the Chief 

Geheral Manager, Assam Telecom Circles, GuwahatL 

101. 

The application has been filed through 

adrocate. 

11 PRTICULRS OF THE I.P.O. 

J.P.O. NO. 	 . 	;.. 

Date of Issue 

Issue from 	: 	p 

Payable at 

• 12 LIST Or EUCLOSURES 

As stated in the Index 
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!ER1EICATION 

I, Sri Sabrata Kuinar Das, son of Late N.C. 

gas, aged. about .........years, working as Deputy 

general Manager (Operation), C.G.M.Telecom (Assain 

circie) do hereby verify that the statements made 

in paragraphs  are 

rue to my knowledge and those made in paragraphs 

are recods I believe to 

be true and I have not suppressed any materia.1 

tact. 

H 

Date - O41oo2 	Signature of the ApplIcant 

lace - 



TO:91 341 205500 	 P:02 A 	A)'. 
10-0B-20 10:53 FROM:S D E-TECH-ASAN5OL. 	91 341 2S2SSS 

• 	 Government of liidia 
Department of Telecom Services 

Qifice of the ç1Jecn 	pear Garden, Asansol-11 3 304 

N.9i!oN0._c1MiL4L1Staff120000h/ 	
Dated at Asansol, th0.OS.20OO. 

Sub Transfer and posting in the cadre of JAG of ITS Grouo uAl. 

In pursuance of DTS , New Delhi memo No.314-1/2000-STG-III dated 20- 
07-2000 & conveyed by the CGMT, Calcutta mcmu No.SFI1'C/P-9/JAG/2000 

dated 09.08.2000, Shri S K Das(Staff No. 8552), DGM(P&A), 0/0 G M Telecom, 
Asunsol Is hereby released & struck off from the strength of Asansol SSA on the 

AJN of I O8.2000 with direction to report to the CGN1T Assam Telecom Circle, 
Guahati. He is requested to hand over the charges of DGM(P&A) to Shri 1) 
Ch atterje Dtrector(0&M), Durgapu r. 

Neessary charge report may be sent  to all concerned. 

(IN Sarkar) 
DivionaI iEtngineer(Admfl) 

For C M Telecom 1 Asansol-713 304 

CopYig_h 
The CttfefG M Tcicconi, %V B T Circle, 1, Council House.StreetCaiCtLtta-1 ,  
The Chief G M Telecom , Assam Telecom Circle, Guahat.i, Assam, 

The GIM Telecom, Mansol. 
Slid SK Das, DGM(P&A), Asausol. 

) Shri I) Chatterjee, Director(O&M), Durgapur I'le is requeNted to take over 
the charge of DGM(P&A), Asansol from Shri S K Das, in addition to his 
normal duties. 

(i) Tijvfl1'A, 0/0 GMT Apnol 
The AUG(SGT), Department of Telecom Scrvices Sanchar Bhawan,ND-1. 
The DE(Adinu), O/() GMT Asailsol. 
The CAO, O/o GMT Asansol. 
P/ FiI of (:he Officer. 

( NSarkar) 
Divisional Engineer(Athnn) 

ForG Al Teleconn 	isoE713 304 

Cetifiedt0COPY  

dQ_ Jt' 14  I 	 - 
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K). 2C)14i3/V 

OVEiIJt4IN'f OF INDIA 

MINTS'['RV OF FTNANCE 

1)EPARTt4J.!W1 (Jr' E)PENj)1TURE 

Nei D lilt,he 1 i 	Dcc1ubeL' 

OF FT CFT 	ORATj 

Subject Aiiuwdn'-; 	fL ti I 	fti. 	civilian 

employees of the Central Gov.rflmeflt se:LViflg 

in the Stts and Union TerritotICS of 

North-Ea5tet1 Region imprOVeIfleflt5 thereof. 

t .. * .. * * -. * .J 

The need for at:tracti nq and ret:i n ncj ht 

ervtce of competent officcr for 	
Ce in the North 

o 
EaSerfl 	Recji.ofl. comr.i sinq 	the 	tatt; 	 A;tfll, 

Meghdl aya, ManipUI, N;q1nc and Tripurt nd 	Union th  

:TerritOr1 	
io of Arunachal PradeEh and 1z1.Jfl hi been 

ngiflg the attentiOfi of the Govrie 	
for some times 

	

The Government had appcintd a CommiLL 
	under the 

CaflS1iP o 	
ecretaI'Y, Deartliet of Personf101 & 

adminitrati 	RefOrflh3 	
h e 

, 	L.o 	reVleW t 	1stng 

.o the varioUS 
a1lOWaflCe3 

and •faciliti admissibiC  

cateOriCS of ci vU iat Central c4oVrfl1Tleflt employees 

erViflg 	fl tfl3.S regOL 	:tiid Lo 	
ugeSt suitable 

tmproveflefltS. Te 	
ogu ndatfl of the Comittee have 

bbon carefulY coI;icCd by U 	Govc1ilfllfle and the 

Preideflt is how? pleol to d c1de a Iloilow 

(1)enu of postiiiLuta tjohl  

There will be a fixed tenure of posting of 
3 

years at a time fpr ct.iCerS 	
e 

	

wi Lii SCIVI' 	of. 10 yarS 

certified -' 	 T ri 	opr 

docat 



i I  

Certif' 

.(jVoatc3 

L 

2-S 

•d cf 2 yeai 	t 	t iu 	fcr cff1L:.L: cit.h Th&..L' 

10 years of service. Pr 0(15 cit ]. eVE-, t r5iniinq 

n oxccc cf 15 day: per ye.r w j ii be e' luded in 

*nq tht Liur ptr:icJ isf 2/3 ycir. Ofiice 	,. on 

•coinpletion of the fixed tenure of seniice mentioned 

above may be considercd for postirtq to i .tation o 

their cho±ce w 	pb ibl. 

The prioc1 of deputation of the Central 

Government employees to the States/Union Territories of 

the North Eastern Region will generally be for 3 years 

hich can be extended in exceptional caserJ in 

e;1qe9CieS of public service as well as ihen the 

eñp1oyees concerned is prepared to stay longer1 The 

admissible deputation .-J Vwancc will •ac continue to 

be paid duEiincj t1i period or doiutaLio:. ro xtcnded. 

cft 
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c:Jfl 
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2 /3/p.:.:v 	 •L99 	.. .: .: 
Go\'&rrIflt of  

Mir;.i5tiy of FonCe  

	

Deprmt Of <pcn(j!tUre 	
] 

 

LII' Cfrci, 

	

. 

0 	
:ew Delh!, t)'e 

	

/ 	 F ' 	o?D 	• 

5thjcct 	A11etnCeS and fThclUties for c1v11iifl CmP1OYCCS Of 

> the Ccrira1 G.verrjrfl?flt SCrV1fl in thC StateS ar ''" 	 .' 

•1 • 

	

• .. u_nien 	err1t,ricS .E 	 — 1mp.rOVC 	• . 

. . 	,. ments. therof,  

	

I 	 ****** 	 t 

The need for ttrcting and rining the seicc$ of.: 

cpCttrt 	fictrs Ur £OL'iCO In the N 	h.Erstefl rciOnn 

	

c4n

comçrSs1ri the StateS of /sm, 	f1ya, Marilpur Nalnd 

anc Trlpura nd the Onion TrritOri es o, i • iracha), rvCFh nci. 

MZ.am  hs been 	the 	tentlOn of te Goverrmt Cr 

OtnC time, The Government •hc .pO1tlted a COirmtteC :nr the 

Chairmi1fliP of S.c. retx1xY, Dë.prt1fl0nt of personnel i ,.Aiinitra. 
tive Rfom, to review the 	.5tiflq a 	anCe Ofld fc1litiC 

hle to the. various catcOri.CS of c1vl1-n Central GovCfl-

,errt e1p1yeC strving i n this r:ion a rc1 to: suest sutabi 

1mrOveaCfltS. TC .recc enc5,tt ions 	f t)'e Corrnittee have been 

carf ul ly 	nid(rec3 by tc Co/ 	riririit cn.thc p 	ics ni j 

plesec to decic1C a follow :— 	 . 

(i) T nure Lpoct  

There will be 1 f.ixc1 teiuro of ottirg ôf_y. 
at a time for off!ders w':b SeL'iCO of 10 ye.rr o 

2C_j 	atme Car 	Ciccr' with i;or thr Q i&ars f qrVtce, 

pctid cfeve, tr!nin';, 	in o  
will be e,<cludcd in count Ing the tenure per1d of 2/3 ycr. r. 

Officers, oil corr.p.etiofl oE.the fxd tenure 
0 f;5er1CO ncrt1en.cd 

above, may be conide red for poSt ir to a sttr of .their cice 

as far as çss±bl. 	 . 

The periOd of r3 (-- put,,i tion of thq Cer4tral c4verntflet 

-mloye. te the 	 TLrrtGS of te NOrth E-crfl 

flcrion will cenezllY be f.r 3 ycr5 whiLh CIfl he e<tenccdin 

cAceptional ci 	in xit i ci i c1r5 cE 'b1c 	ce a 	'e1l, 

th einplOy 	co,vernOd Is prs: 	ied tO stay ,1OflOa 

bic dpULt10fl allowuflCC 11l 	
l.e crtfle o be paid /uring the 

per1d of criutat ion so extCri' 

roçt 1u14 bL,/ I  

Ec.t-i) jr  

	

St i C b-tory perCz ric& of pULi 	for te 

.......................................... 

\ 
,:. 	. 	•.. 	-: 

.. ...... 

	

G ULZ3 	o b 1lr1j 

C% 
gel 

eL 



- Arlo  

/ rrscr 	tiure .0 	
shall be giVfl c1C rcCOrJ- 1 ' 

f 
riitiOfl 	fl th( cast? cI 	 0f.Cc r5 in the mtt 	'. 

(a) 	2 ti0fl In cadre 1,sts 	 . 

() deILtjer _. 	 teflUL 	poStSt and 

(c)our&S of i 	nlng brodd. 

The noneral retvnrIflent of at ie85t  thre years seiCe 

n a cadre çot bc.tCri wc Crtrl tene epUtat!.P 
may 3150 

be ro1'X&d to two yI 	n c3C1 	c.3e 	f. ,me.ri,torie 

vice  in the riorth Edt. 

A pec1f1C entry h1l be made nt: 
	 e1OY' 

es who .rentercd . full tenure ef 
eiCC 	

NOh Easte' 

	

to that effeCt. 	
., 

Sjc1l 	u ) A11OWr,cC 
- - -- 

 

Central GaveL ir.rt civillfl mp1OYeS 'ho'haVe'311Jat 

:travasfer liability will he 
granted a 

c rate of 25 per crt of basic py 	
O 

	

1r 'month on 1.csLlflrj to iny 5tatt10fl.jflt 	North 

E1tfl Rrj ton. Such rC those emf.l.CYC 	who arc ept frm 

pyrnnt E Income 	x wIll, howr, 
not he eligIblC.f 	this 

Sçcl (Duty) A11owra'2a 
Specl (ty) flowaCe will be in 

ad1tiOfl t. ny scial pay end/or 
DçiUtatiofl (Duty) Allowance 

	

lrcdY being drawn t.lCt to the .cor.d±Ifl th 	
the t,tal f 

such Special (Duty) l:ce plus 
spCOil pay 	ti0fl (Duty) ut  

Alwce will r. 	ex 	:d R. OO/- p.m. 	
C 

'. 	
1 

pGCi1. 	GWCOS 

1ie SpL-cil Cmpfl0n/ (ritC 
ocaftY) AlW, C0flbtC 

ton 	1owflCC and Pro:Ct 11Qwhnce Wil 	
: 

• • 	'. 

(lv) 	St'r1 	ro 	ct C rV , 	flCC 

	

- I. -- - 	 - -- .- - — - 	 . •

0•• 

I - 	 • 

	

• 	t c 	, 

-I 	• 

re rate of the allwr,ce w1l be 5 ,f'asIC pay 

te a 	.. I 	. 
e/— 	, m. ac1iile t 	l.1 'mplcYeC$ 

wit).OUt any 	y limit. 	aVo 
be ac1i1blC 

with effect fem 	
in the -CtsC  

	

4 	
. 

, 	.. 
P5 o.i 

TI? rite of 11lo: 	
bO 1: 	ol,1 	jth 

of frfl1r)Ur 
 

py upto 	,2c/- 	.  

py bOvQ 	.26Q/ 	
l5'° 	C Si 

	

(/fJffl 	f r  

	

. •• .3 , . 	...1..' 	•.- 
• •-;: 

I 	' 	
. :'•. dèrW1!d° b T ç1° 

! 	

- Advocate. 



., 

- 	3 	.. 	

r 

3 , 

The rates of the ailowrc 	
i11 be as follows: —  

Sficu1t 	
2SVu of ay subJect tQ 

I 	 - - 

urn o g'.5O/ anc a 
aXi 0 fi 

gr150/-. p.m. 

C'thr irCas 

°y uptO R.26O/— 	Rs.O/_P.rn. 

Pay 	 .26/ 	
15 of basiC pay subject to 

mim of 
 

Th1e wil.1 be no chnge in th 	xistthQ 

Jl1r4S 
r rnsib1e in 	

Chi peS, Nlafl 

ar4d M1ZC m 	ar4 the 	itnq rite of DtU 

in 5pctfi.ed are 	
l 1zO am. 

(v) 	r'V 	1nO A l 	1r)ce cn Tr 	
(jr 	!ntrn 

-- 	 --—------ 

 

in relaX° 	
f the t.rcseflt 	

1&S (S.R.105) that 

traVC1li 	a° 	15 nCt -,(1rflb 	
for 1oUeY3 unert' 

i conreCtj0fl with 	
inital 	

in c° O jpurflY5 

for t3X) up nt,i1 
	çin 	t a post t in. th 

ri' trv1uir.' 	110 	
iitnId to orãifl 

cl5 rail fe 	
JOUY t CXCC 	

Ci1t 4O 

for 	the 	.verrIrt 
• ,,rt himself 	flci' hi' 	rni1y

AW 

j 3 sib1C. 	 .' 	• 	 .'• 	 •' 	S  

(v i) 	

ScOr I 

I 	In relXatb0n of 	
rdrS be1W 	

6i j'ifl• 

tO a tati° 	
the North 	tern 	

the amjly of the 

vernment 	
Lt ,dO 	

riot CCrnPY hi 	
the:G 	nt cr- 

Vflflt 
will be p.id tv1lQ 

1lOWrCe n touf0r. 	self: 	for 

trfl5it 
per0d to join the 	

•' 

CCfLCt 	
/3d of his 

flti? 	t 	
COSt 

OL hdVC 	c h 	
1 c'l' 	1/3rd 	f hi citl 	* 

or the d 	c.Lr:c i 	J 	of the perS0fl 	
0 èpt5' 	

_ctU 

	

1lY 3ry1flq 	
'/33 cC his 

.1 ftltflt 	
the casc:IY be, 

in ilcu of tb cst of 	
f 	cj 	

33 th 

frnlY acCOrr.P 	the Cuv' 	
o trar crt the 

	

Will 	fltiti 	to the: 	tiflg 

trve1hi 	
.1%erICL irc' 	

thC 05toftr 	
the' 

•J1flj55lb10 	
pC 	

t5 	

tO 

whiCh the otfiC 	blfl'35' 
i r r sP tiVC 0thö 	

jghtt 

b(JcJCIL1Y cLr1' 
	The ibO'lC 1)L  vi 0  

	

for the rtL 	
jotY n I;r.j1 	

WICk ft th' NGh:, 	
St"fl 

j °• 
t;ont. •'. 

C6?t1f1 'CI f h- 

Adoca 

5• 	. 
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I 

: 	

J 

g 	 I 	 i 	

Ip 

7.  . 	 ,,. 	 I 	 • 	 , 	 . . . 

- 

	

in C- V . t lofl 	C r d ers 	cw 	
tanp. 

oC pL . r 	n1 t:.f(r 	n 	
two 

in he 	
rQgjo,. higher rté'of 

	

fr tr5•. 	
n 'A Class cij 	

to the_ctL.rn

1 	ac 	
XPCjtUre ln('urrd by th 	

sent yifl

rent 

 be

Owance 
u1rLt.1b1 

 C vi jl)'einincl Tifnejth1 	 - 

ErOln In Case of COverflmt 
SCntS procei 	o 

a 	
p5 PPSting in NOxhstr 	

egi, the perj 
tr1 	n excC. 	o5 	

days from the 	of.rst1ng 
si 	

tt region wiU be treatGd a 
J&iflingjp 

,,The ae'

Ve  
COflcessj 	wilj 	

o 	
fr 	lOay (ix) 	Lvorpr?v Ol r 	 ' '• 	

: . •. 
A GVrnm&nt &&r'jant wh 	CV' 	

family behd at 

th 	duty ztj 	
or rnoLher selcc 	

lae of rsjdence nd 

	

r.t Vi1cd cf the tranf 	
liovance for the 

ly will have th optj 	
to va.l of thc ckj 

	

Cesj 	of 	te 	to' 	nc In a 	
period f 2 

er i lieu thc.rf 	
Ci11ty of trv 	for hi1ns0f on 

from the 
S€t1O 	f

IF 

 ros!:ing In the worth 	stt0 his hörn to 	or 

• Plco whor0 tho ( mi1y i res1dj 	•Thd In 	d1€± 
[ for th famii 	

(rcstricj to hiscr SUSO 
	

tw deen(flt 
Cniy) ;i 	to z-vOj °cQ a yo 	to v1j thep1b 

	

t tho 	
Jst1r.g n 	North) th0 )tjo0 Is 

for the Ittcr ltOfl.tive, th cost of trvp1 for • the ir)jCjj 	
(400 	fl./160 	s,) 

w±i flOt be bOe by the 

	

°ff1ccr 	 • 	 . 

. 	••• 	J• 1'rs rlrfn, py of 
R225O/. e •abov. 

I f:ni1ic 	
i,c.,,5PCVSCflci 	3cr flrr, 	Children 

C&r boys nd 24 yo 	CGr 'jir) Wii b 	1lOwed 	rtrve1 bct 

wcc 	

Vicevcr 	while 
POrf.nning i0urnys (rr1tjcr.d 

	
he PrecedIng 

	

(x) 	hidrcn 	uc icr_AIic 
Joti SubsicIZI 

cro Lh ChI1(3cfl o not 'CCO)ny the'G 
	mert 

to th Northastcrn Rc ipto C1.5 Xli Will 	
dfssIble in rcspC 	

Stdyfhg 

t 'he lst stj0 	
t.h 	-mpoyce 	

ny 	- thor "t itIo whro the Ciidzen rcsjde, wthot r4y resLrij0 C py drawn 
by th COVCtI(rCrt s(r-'rt 	f 	ilc1re rut in h1 	th 	l•st St.tiOfl•f sttio0 	th COii 

rfrr,t S-flt CflCOLCr 
wjlj 

)tel 	UbSJ(Jy w 	oth ç 	 - 	- 
I 	1. 
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The 	
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mutti mt;r j 
	 t CCflt 	

Goverfl 

	

ncI' 	nd 	rbr  

3. 	
hc' 	

w4li 
t"° effeCt 

• 	.tU 	
jn 	

fer a 	
of tr° ye 	

upt 

oc 	

1 	
5pCi 	a1ia3' 	

8nd co 

ceS5i° 	

y any 9peci1 0erbY the 

• 	of the c'4.r• 	
G\fI.;rncrL t 	

ofl cmp1°Y'5. 
j the 

wi 	
ith 	

from the d3tC of eCfC. 

	

of th C 	

in th) ffC 	
: 

or(' 	will bc $5UC in rPCCt f 

	

•rec•1tt0 	
of thC 	

rferr 	tO 'in.  pArPh 

aL wh 	dC1e 	re 	
on them y the OOv ' 	V  

6. 	
. 	s thc p5D 	

in the 	
øt 

afl ACc0t 	

thC' 	orô&r$ 	
ftC 
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i3JiAPJT SANCHAJ NIGAM LIMITED. 
(A Govt.of India undertaking) 

OFFICE OF THE CHIEF GENERAL MANAGER TELECOM 
ASSAM TELECOM CIRCLE:GUWAH.AT1781 007. 

= 

ESTQ/518/01-02/39 	 Dated at Guwahati, 	18.04.02. 

To 

Sri J.K.Chhabra 
Sr. Dy . DJ.rector General (Pers ) 
BSNL,Corporate Office 
Sanchat' Bhawan, 20,Ashoka Road, 	 •. •. 

New Delhi-lb 001. 

Sub: Prayer for transfer. from ASSaTh TelecbniCi.rcletô 
Wet Bengal Teledom Circle on compietior of tenure 
case of Sri Subrata Kumar Das, DG (OP).,O/O CGMT 
Guwahati. in Assam Telecom Circle. . .: 

Kindly find enclosed herewith an application for 
tenure transfer in duplicate in respect of sii Subrata Xumar Das 
DGM (OP),0/O CONT Assam Circle,Guwahati.The officejoinedthis 
circle on 11.09.2000,He has requested fox his trarsfer from 
?ssam Telecom.Circle to West Bengal Telcom.Cir.cle :Ofl. completion 
of hir, tenure The case has been recommended with sui.tdblc sub-
stitute by the competent authority. at this arid. 

H 	 . 

Enclo: 	As Above. 

(A.K.Cheilena) . 
Asstt.Genera:1 anaget. (Adm) 

Copy to:- 

Subiti humar Dds,1)Glc(OP) ,O/O CGHi' Assam Circle, 
Gn h(ti 	fo) .i nfoi miLi on 	lOC•V)C 

2 1'Je no.StT;S'-1./164 for record pboase 

For CGItT Assam tiic c' ,Guwahati 
T/P78 	 j.,.  

Certif 
 

jocatG, 	': • 
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I3HARATSANCFIAR NIGAM LIMITED 

APPLICATION. FOR TENURE TRANSFER OF GAZETTED OFFiCER 

Name of the Officer : SUBRATA KUMAJ? DAS 

Staff No. : 08552 

Cadre to which belong : ITS Group "A" 

Piesent post or pcsltlon Ji Adr,,u:rt , ative G,adejDGM('O,1 

Date of joining in Assam Circle 
1h SepImbcr '2000. 

Date ofompletion of tenwe lI' Septt'inbe' 2002 

Period of leave aailed during tenure : 26 days. 

Circle to which trnsfer is sought for : West Bengal Telecom Circle. 

Place of posting desired in order of : (I) FUR ULIA 	. 	 . 

preference DURGAPUR 	... 	.•.. 
BANKURA 
MALDAH 

(v)SURJ 
(vi) B URD WAN 

Whether willing to be transferred to any 	: West Bengal Circle only 

other circle outside Assam in case it is not 	 . V •';'. c}Fik:11 
777, 

possible to post h 1im at the circle of his 

choice. If so, in vThich order of preference 	. 	. 	... 

Any preference f.r the month of release 	:No. 

in January to June. 	 . . . 

Whether in case it isnot possible to post 
him to the next of his choice for wint of 
vacancy or for any other reason he \\OLIld  

like to be transfeired out of Assam Circle 
on completion oftenure or lie would wait 
for sometime till yacanc arises in the 	. 	.. 	.. 

Circle of his choie. 	
.. 	 "i. 	

. ••*.. 

13 Any other info mtion 	 Povs'ad in lenul e station for third tune but "the 
place ofclioice" war nevei considered in my 

fav.oui' 	 ,. . 

Signature of the Officer 

Designation: Dy..G.eneral Managert"O) 
O/o the C. G.M. .Assain TeThçonicircle Guwahati- 7 

Place Guwahali 
Date 12th March '2002 

Recommendation of the Head of the Circle 

• 	tifi/, 	:: t; i op7 

A4yatG. 

• . 	.j 

.• 

I,  

• 	 . 

Ready o.i'ittiU 



H 
BHARAT SANCHAR NIGAM LIMITED 

CORPORATE OFFICE 	-. 
(PERSONNEL -1 SECTION) 

R. No. 102/B, Statesman Houc,.48-B, Barakhaniba Road, New Delhi-i 

No. 314-612002-Pers.-J (Pt) 	 Dated:Septernber 04, 2002. 

ORDER 

Subject: - Iiransfer and Postings in J.G of ITS Group. W. 

ç2. completion of their tenure, the following officers in the grade of JAG 
of lT'Crouj 'A are hereby transferred with immediate effect and until further 
orders: I 

No. Staft No, Name of the officer. Present Posting on 
ISJShrI) 	' 

posting 
1. 855 SUBRATA KUMAR DASS ASSAM ' - WEST BENGAL 

7011 NI. HANUMANTHA RAO BIHAR  AP  
20326 AKHILESH GUPTA GUJARAT 	. 

MP 
4. 70063 UJAGAR SINGH J & K - PUNJAB 

Furthr, the Transfer and Posting of the fo1lown 	fficcr in the grade of 
'D'iG of ITS I 	'A' are hereby ordered with immediate -effect and until 
further ordcr1 s: 	 S 	 S 

No.: Staff No.l Name of the officer' 
S/Shri) 

Present 	. 
postin g  

1 Posng on 
transfer 

I.. 8•19' P. K. SIKDAR- WEST BENGAL ASSAM 
 810 P. V .SATYANARAVANA AP 	

' 
IHAR 

 - 8244 A. K. SRIVASTAVA 	.. MP 	. GUJARAT 
823 MADAN MOHAN  PUNJAB .J & K 

The oficer who is posted out of tenure ciftie may be relieved only after 
completion of prescribed tenure period. 

The leave, if any requested by the officers, who are under transfer, 
houId not le allowed. If any officer desires leave, he can app! y  for it to the 

(,Ompetcnt ruthórity only after joining the new posting and the Competent 
Authority "ill sanction leave, if it is considered justified, in the normJ course. 

Charg6 reports may he furnished to all concerned 

S \ .  

/, I 	/ 

This i sues with the approval of competent authority. 	Lt 

(J. B. Jaln) 
Certif - ,, 	Assistani Director General (Pers,I) 

S 	 Cont2/- 

S 	 Ad7Ocate, 



Director (HRD) BSNL Board New Delhi. 
Sr. DDG (Pers.)/.JQiflt DDG (Pers.)/ADG (Pers.l) BSNIJ CO. 
c 	WB/BR/AP/J/MP/3 & K/PB .Telecom Circle. 
DDG (Estt)/Dir(ST-I)/ADO (SGT)/ADG (STG-lII), DoT. 
Offier (s) concerned/CAO (s) concerned. 
Sr.CA to Adv (HRD), DoT. 
SO (Pers.I)/A1l Assistants (Pers.I), BSNL CO 
Spiire copy/Order Bundle. 

(Rajiv R. Singh) 
Section Officer (Pers.l.) 

.-... 

1 



I 

I 

Ell 
(A Govt4 of ldia nterprisO ) . 	 .. 	 . 

	

0/C) 'I'he Chief General Mana8er / Wcst Bnga1 Thlei nt Circle, 	il  

............................................ 	
n.......... .......  .... 

Memo No. S FrrciP-9/3 A02 O2 
	 Dated ut Kolkalu the 25th October 2002 

Sub;- 1ntr Circle trun .fr ind Pk) ~ I.ing in the grade ofJACT of ITS Or. A 

In pursuance oII3S'NL. NI), ;vlemo o. 314.6I2002.1'ersl(Pt) dtd.04.09.2( )2, the COM Telccc 

West Beugat Circk. J(okLa .s pused to isu the fol1ong Inter Circle TranSt'er ndrosting Order in 

Grade al JAG of ITS Gr, A. 

SlNo 
	

P.-c-S e llt 	Posti:gorT 

Subrata Kr. Dass 	S52 	DOM 	DGM(Flg.) 	. 	
)Lstiflg 

 C i rcle Kolku 

2. 	Ncessary charge tcp 	..ay be scr.. 10 al lconcerie.d., 
• 

Dy. Cuierat MaLnaç'r(AdthrI.) 
,O!oth,c Cl?,ic(G.,11.Te1C.0fl1 

Vv.C&rek )  Kulk :a —700 001 

Copy forvardcd for i..omiutioc wd noix mary actIon to 

I. The ChicfC.M. Te1econi,, Assai. Ccle, (Juwahati, 

The GM (U), Crde Office, KoR. 
The 0Y.,c1tkat 	 .., 	 . 	 ,. 	 . . .. 

4 	The A[iG (Pr5.-I)4 SNL (orpo ate )fflc, Sttcsrn.fl 11oue, UaraJamba I oad 4  New DeIhL-1 

Tb o1iGers concerned. 

Th CAO (CA), 5, Cflve Row, 10< f700 001. 

7, 	The PA to COMT, W,B, Ciicl, 	kata. 	 .:•,•• 

Att. .r)i'e:tr Tetccorr (S-I 

	

.. ...... 
	 ..... 

VII Lii1e I otKata —iWOtfi 

	

Certif ' 	 Ct 	 .,. 	 '.. 

k> 	.. 

%. 

,dvooatOe 	., 

.1. 	\., 	 ............ 	,:,. 

	

1 	 •. 

V 



- 	- 	
/4Th -)Lr_ 	

1• 

To 
Tha Chief  General Manager Telecom 

ssani Telecom Circle / Ulubari ,GuwahaUA5 2 m 

(Through proper channel) 

Sub:- 	
Place of posting as per my choice in \est Bengal Telecpm oncompIetifl Of 

ti 

Gwahati (7ssam) 
	Ode Current ref.: My application dated 5/9 / 200Z forwaed to CT., WB Telecom 

c6MT,1ssam lctter no 	3iltPt-V/l04 dated at Guwahati-9 19i 2002 

I would tike to intimate you that I am not intending to get release presently from surnTolecom Cirçe 

	

to Clcutta undet WB Circle vide letter isucd by office of CMT,V B Telecom noSFiTCiP-9/ 
	'P°2 

dated atl{olkata, 25/ 1042 in connection with place of posting at Cacutta- Clcutta is not a place undy 
g on completion of tenure pe 

• hoice as opted in earlir applications for getting place of postin
riod in .&Sani. 

In earlier applications it was mentioned Durgapur divison - as first choice , Burdwan division - as 

second choice and .Birhum iPurulia iMaldah districtS—tO next priority choices for considering the 

place of posting under W Telecom Circle on completion qf tenure period in 
?...ssam 

Moreover, my wife being a lecturer in U&C grant aided college at Dt.irgapur is suffering much to manage 

family for want of male member, 	 - 

I as a matter of justice and lligibility condition of i E Region rilings for tenuro posngwoud again 
request you to transfer and post me in any one of places as mentioned above and also I would request you 
not to release me from ssarn unless I get one of places under chqice 4 ..  

Kindiy do needlut. 	 - 
ting 	for favorable action. 	

.. 

YOUrS sincerely, . 

Date-2 / 10 i2002 	
G .M (0 F) at euwahati 

	

Office of CGM T, 	n,Circle 

Copy to - CG.MT i 
WB Telecom Circle: In reference to telephonic talk with,you on 25 i10i2002 kindly 

do needfil intny favour in respect to above. 

- 	 ,-. 

4 	

L 

40 

t4 


